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 CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 
JABALPUR 

 
Original Application No.200/00319/2021 

 
Jabalpur, this Tuesday, the 18th day of May, 2021 

  
HON’BLE SHRI RAMESH SINGH THAKUR, JUDICIAL MEMBER 

 
 Vishwas Nimgaonkar, S/o Shri Gajanan Nimgaonkar, 
DoB 30.11.1974, Occupation-Postal Assistant  
(Under Suspension), R/o 17/2, Bhawanipur Colony, 
Annapurna Road, Indore 452009 (MP)                  -Applicant 
(By Advocate – Shri S.K.Nandy) 

V e r s u s 

1. Union of India, Ministry of Communication, 
Department of Posts, Dak Bhawan, 
New Delhi-110001 
 
2. Chief Post Master General, M.P.Circle, 
Hoshangabad, Bhopal 462012 (MP) 
 
3. Post Master General, Indore Region, 
Indore 452001 (MP) 
 
4. Director of Postal Services, 
Indore Region, Indore 452001 (MP) 
 
5. Senior Superintendent of Post Office, 
Indore City Division, Indore 452007 (MP)       - Respondents 
 
(By Advocate – Shri S.P.Singh) 
 

O R D E R(ORAL) 

  
The matter has been heard for sufficient time. 

2. Counsel for the applicant submits that the applicant may be 

permitted to withdraw this Original Application qua the quashing 

of dissenting note dated 06.04.2021 as it is pre-mature and the 



       O.A.No. 200/00319/2021 

Page 2 of 2 

2 

applicant may be allowed to file the representation before the 

competent authority regarding the dissenting note. 

3. The counsel for the applicant further submits that 

representation filed at Annexure A-5 is pending regarding 

suspension allowance which has not been decided till date and the 

respondents may be directed to decide the same in a time bound 

manner. 

4. Counsel for the respondents submits that as the petition is 

pre-mature and regarding Annexure A-5 i.e. suspension allowance 

the respondents may be directed to decide the same as per law. 

5. Resultantly, the applicant is allowed to withdraw this 

Original Application qua reliefs Nos. 2 & 3 at this stage and the 

respondents are directed to decide the issue of suspension 

allowance within a period of four weeks from today. 

6. In view of it, the Original Application is finally dismissed as 

withdrawn. 

 
 (Ramesh Singh Thakur)                                       
           Judicial Member 
rn   


